FORM G

INVITATION FOR EXPRESSION OF INTEREST
Blackberry Overseas Private Limited

Operating In Manufacturing and Trade of Bathroom Accessories

(Under Regulation 36A (1) of the Insolvency and Bankruptcy Board of India

(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

RELEVANT PARTICULARS

1. | Name of the corporate debtor along with PAN/ CIN/ LLP | Blackberry Overseas Private Limited
No. CIN - U51909DL2010PTC329742
2. | Address of the registered office G-11, North Square Mall Netaji Subhash Place
North West, New Delhi, Delhi, India, 110034
3. | URL of website N/A
4. | Details of place where majority of fixed assets are located | WZ-60, Mukhram Garden, Ram Nagar, Tilak
Nagar, New Delhi —110018
5. | Installed capacity of main products/ services e Trading of home décor, lights , sanitary ware
products along with involved in undertaking
solid waste management work contracts
(The above information is as per the information
received from suspended management of CD)
6. | Quantity and value of main products/services sold in Nil (Company is not operated since 2024)
last financial year
7. | Number of employees/ workmen Nil (Company is not operated since 2024)
8. | Further details including last available financial statements | Detail can be sought by emailing to:
(with schedules) of two years, lists of creditors, relevant cirp.blackberry@ gmail.com
dates for subsequent events of the processare available at:
9. | Eligibility for resolution applicants under section 25(2)(h) | Detail can be sought by emailing to:
of the Code is available at: cirp.blackberry@ gmail.com
10. | Last date for receipt of expression of interest 07.09.2026



mailto:cirp.blackberry@gmail.com
mailto:cirp.blackberry@gmail.com

11. | Date of issue of provisional list of prospective 17.09.2026
resolution applicants
12. | Last date for submission of objections to provisional list 22.09.2026
13. | Date of issue of final list of prospective resolution 02.10.2026
applicants
14. | Date of issue of information memorandum, evaluation 07.10.2026
matrix and request for resolution plans to prospective
resolution applicants
15. | Last date for submission of resolution plans 07.11.2026
16. | Process email id to submit EOI cirp.blackberry@ gmail.com

17.

Details of the corporate debtor’s registration status as
MSME

Registration Number: UDYAM-DL-04-0002632
Enterprise Type: Small
Date of UDYAM Registration: 18.11.2020

Sd/-
MS BHAVNA BANSAL

IBBI Reg. No.: IBBI/IPA-001/1P-P-02716/2022-2023/14150
Resolution Professional for M/s Blackberry Overseas Private Limited
Address: E-9/23, LGF, Vasant Vihar, New Delhi-110057.

E-mail 1D: bhavnabansalus@ yahoo.com

Case Specific Email ID:cirp.blackberry@gmail.com

Date: 23.08.2026
Place: New Delhi

Mobile No: +91-9212016744
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ALTOCEYPT PRIVATE LIMITED

AMBEDEAR KUMAR SHARMA

P v Sraoaes

(DIN: 09149373)

T 7 fawelt ARUN KUMAR SHARMA
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! (DIN: 10347480)
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M/S ALTOCRYPT PRIVATE LIMITED, i
it Frated Plot No. 5-258, Basement, Greater
Kailash-1, Greater Kailash, South Delhi, New
Delhi, Delhi, India - 110048 iifwa #

PUBLIC NOTICE
My Client Vinod Kumar S/o Sh
Attar Singh R/o D-970, D-
Block, Jahangirpuri, Delhi
severe all Relations & disowned
his son Tanishk from all
movable/ immovable property
due to his misbehavior/
disobedient and Criminal nature.
Anybody dealing with them shall

do at their own risk.

A. R. Tayade (Advocate) Ch. No. L-10,
Tis Hazari Courts, Delhi-110054
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PUBLIC NOTICE

General public is hereby informed that my
client, VIKRAM KUMAR son of Shri Arun
Kumar Prasad alias Arun Kumar, resident
of F-11, Block-F, Radhey Pur, Krishna
Nagar, Delhi, do hereby notify for Public at
Large that he is executing the Will Deed of
Late Shri Arun Kumar after his death who
expired on dated 18/04/2026, in favour of
Mr. Vikram Kumar, any person/s have any
objection/claim (s) interest for the Will deed
registration of aforesaid Will of Late Shri
Arun Kumar, may contact the undersigned
within 03 days from the publication of this
notice. Calling which the claim of any of
such person will be considered to have
been waived andfor abandoned and the
Will Deed shall be registered and
application with immediate effect.

KARTIK SRIVASTAVA Advocate,

Delhi High Court (D-2802/2020)
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1984 Delhi murder case: Man
held after four decades in UP

PIONEER NEWS SERVICE
M New Delhi

A 65-year-old man on the
run for over four decades
and wanted for a 1984
murder in Delhi has been
arrested by the Crime
Branch in Uttar Pradesh,
police said on Saturday.

Police said they arrested
Natthu, alias Natthulal, a
Hardoi resident, on August 18
when he was travelling from
his village to Farrukhabad,
ending his more than 42
years of evading police in the
case registered at the
Janakpuri police station.

“The case relates to the
murder of one Ashok Kumar,
whose body bearing multiple
knife injuries was recovered
from a park in Vikaspuri
during the night of May 23,
1984,” Special Commissioner
of Police (Crime Branch) HGS
Dhaliwal said.

After the killing, police

established Bhabhuti
Prashad, also from Sitapur,
was involved. They arrested
him and recovered the knife
allegedly used in the crime.
Police said Natthu, however,
evaded arrest and remained
untraced for more than
four decades.

The Crime Branch took up
the task of locating him,
formed a team, and spent
several months examining
old case records and con-
ducting field verification in

the Sltapur and Hardoi dis-
tricts to establish the
accused’s identity, move-
ments, and whereabouts,
the officer said.

During verification in the
Pali area of Hardoi, officers
learnt that Natthu was alive
and occasionally visited his
native village. On August 17,
a person matching his
description was spotted in
the village, following which
surveillance was mounted.
Acting on intelligence, the

team traced him near his
village and apprehended
him. According to police,
Natthu and Prashad were
friends, while the deceased
and Prashad belonged to the
same village. Police said the
murder was allegedly trig-
gered by a dispute after
Kumar made sexual over-
tures towards Prashad’s wife.
“On the night of the inci-
dent, Natthu and Prashad
allegedly consumed liquor
together at a park and subse-
quently killed Kumar in fur-
therance of their common
intention,” the officer said.
Police said while on the
run, Natthu worked at whole-
sale vegetable markets at
different locations in Uttar
Pradesh and maintained a
low profile. He never married
and lived alone. Police said
he had also been named in
an FIR registered in
Farrukhabad in 2005. Further

investigation is underway.

Yamuna floodplain: SC overturns 2017 NGT order
against Art of Living, directs refund of I35 crore fine

PIONEER NEWS SERVICE
M New Delhi

The Supreme Court on
Saturday set aside a 2017 order
of the National Green Tribunal
(NGT) holding Sri Sri Ravi
Shankar’s Art of Living
Foundation responsible for
the damage caused to the
Yamuna floodplain due to its
World Culture Festival held
here in 2016.

The top court also directed
the Delhi Development
Authority (DDA) to refund the
%5 crore environmental com-
pensation deposited by the
foundation.

A bench of Justices Satish
Chandra Sharma and NK Singh
held that there is ample mate-
rial on record to show that the
event site was already in a
dilapidated condition prior
to its handing over to the Art
of Living Foundation.

“The material on record
actually goes on to prove that
damage, if any, cannot be
attributed to the appellant....

“The impugned judgement
dated December 7, 2017, is set
aside, along with all conse-
quential and interim actions
taken against the appellant
herein. The appellant is enti-
tled to a refund of the amount
of %5 crore deposited by it to
the DDA, in compliance of
the tribunal’s order dated
March 9,2016. The same shall
be refunded by the DDA
within four weeks from
today,” the bench said.

The apex court’s order came
on an appeal filed by Vyakti
Vikas Kendra India, associat-
ed with the Art of Living

Foundation, challenging the
NGT verdict.

Based on a committee
report, the NGT had directed
the Art of Living Foundation to
deposit %5 crore, noting that
the event had caused damage
to the floodplain.

The top court said the tri-
bunal got swayed by the
expert committee’s report
that massive preparatory
work was going on at the site
and went on to conclude that
by undertaking such work, the
appellant had severely
damaged the floodplain.

“This conclusion was

reached by the tribunal
without examining the con-
temporaneous evidence
regarding the pre-existing
damaged condition of the
floodplain and the conspicu-
ous failure of authorities to
implement its earlier judge-
ment in the Yamuna matter.
“Moreover, the finding was
based on a report which was
of a sweeping nature and
was based on a subjective
assessment of the members,”
the bench said. The court also
slammed the DDA for granti-
ng permission to hold the
eventon an active floodplain
and directed it to continue the
work towards the rehabilita-
tion of the Yamuna flood-
plain, as directed by the NGT.
“The manner in which per-
mission was granted by the
DDA to hold the event on an
active floodplain of the river
cannot be approved. It was
not only avoidable but was
also not consistent with the
precautionary principle and
the doctrine of public trust.
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Ashwani Kumar calls for early gender
sensitisation at ‘Devyani’ screening

75 lakh daylight robbery cracked; six men, two juveniles held

PIONEER NEWS SERVICE
M New Delhi

A woman was tied up,
gagged and held at knife-
pointinside her Ashok Vihar
home as a gang of robbers
ransacked the house for
nearly half an hour, but a
month-long recce and a care-
fully planned escape came
undone after police tracked
the suspects across Delhi,
Uttar Pradesh and Punjab.

Six men and two juveniles
have been apprehended in
connection with the August
19 daylight robbery in which
around %75 lakh in cash and
valuables were allegedly
looted, with police recover-
ing ¥51.52 lakh and three
mobile phones worth
around2.33 lakh, an officer
said on Saturday.

Police said one of the
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minors emerged as the
alleged mastermind. The
juvenile, they said, used to
work with the victim’s
husband but was fired for
financial misconduct. For
this, he held a grievance
against him.

It also came to light that
the same juvenile was previ-
ously involved in a 2023
murder case registered at
Ashok Vihar police station.

According to the police,
the robbery took place
around 11:35 am on August 19
at the residence of 54-year-
old Neera Verma in Ashok
Vihar. Her husband Manoj
Kumar had left for his factory
around 9 am, while their
twin daughters left for their
wholesale store in Chawri
Bazar around 11:30 am.

Soon after the daughters
left, Verma heard the lift

Real celebrates the beautiful
bond of siblings this Raksha
Bandhan with ‘Real Greetings’

PIONEER NEWS SERVICE
M New Delhi

Real, packaged fruit juice and
beverage brand from Dabur
India Ltd, celebrates Raksha
Bandhan with its latest
campaign, ‘Real Greetings’.
The campaign features a
digital film capturing the love,
banter and support between
siblings. From bickering and
teasing to affection and quiet
support, the film highlights
how siblings may not always
express love in words, but are
always there for each other.

Mayank Kumar, Vice
President Marketing, Dabur
India Ltd, said: “With ‘Real
Greetings’, we wanted to cel-
ebrate a bond that s feltin a
glance, a smile and a gesture.”

Monisha Prasher, GM
Marketing - Foods &
Beverages, Dabur India Ltd,
said: “Real Greetings’ cele-
brates expressions of love
that make the sibling bond
special.” The campaign is
being amplified across digital
platforms, inviting consumers
to share their messages and
memories.

arrive at her floor. When
she opened the door, she
found two men near the
staircase. They asked her for
drinking water. Sensing
something suspicious, she
refused and tried to close the
iron gate. The two men
allegedly forced it open,
dragged herinside and over-
powered her.

One of them took herto a
room and tied her legs with
her chunni. The other
allegedly pulled out a
knife from a backpack and
threatened her.

PIONEER NEWS SERVICE
M New Delhi

Two more associates then
entered the house, one car-
rying a bag and another
armed with a knife. The
accused allegedly used
brown packing tape to bind
the woman’s hands and feet
and gagged her to prevent
her from raising an alarm.

While one accused stood
guard over her, the others
searched the house for
nearly 20 to 25 minutes and
packed cash and valuables
into their bags.

The money allegedly
included business earnings
and savings kept for the
marriage of Verma’s daugh-
ters. The robbers also took
handbags and clutches con-
taining personal documents
and additional cash before
fleeing, the officer said.

Police said the accused
had conducted reconnais-

151 held in four-day crackdown
on street crime 1n east Delhi

officer said on Saturday.

conducted from August 17 to
20 across the district, with
police teams carrying out
intensive patrolling, vehicle
checking, surveillance and
CCTV-based investigations, a

Delhi Police has arrested
and apprehended 151 people
during a four-day enforce-
mentdrive in east Delhi tar-
geting street crime, illegal
arms, drugs, gambling and
other criminal activities, an

“Operation Aaghat” was

senior police officer said.
Twenty-nine cases were
registered under the Arms
Act and 29 people arrested,
with police recovering

pistols, country-made
firearms, 11 live cartridges
and 21 knives.

Police also registered 32

sance of the house and the
family’s movements for
nearly a month. A final recce
was allegedly conducted a
day before the robbery.

Police also found that
some of the conspirators
stayed at a hotel in Sawan
Park to assess the situation
and finalise their plan. They
had initially attempted to
gain entry by posing as deliv-
ery boys but later aban-
doned the attempt.

After the robbery, the
accused deliberately dis-
persed in different direc-
tions to evade detection. A
portion of the cash was
taken to Deepak’s residence
in Dilshad Garden, where
the proceeds were divided
among the conspirators.
Later, some travelled to
Amritsar and Ghaziabad,
while others stayed in Delhi.

cases under the Gambling
Act and apprehended 63
people, recovering Rs 23,131,
the officer said.

Four people were arrest-
ed in four cases registered
under the NDPS Act, leading
to the recovery of1.199 kg of
charas and 532 grams of
cannabis. Twenty cases
were registered under the
Excise Act, resulting in the
arrest of 20 people.

The drive also led to the
recovery of 27 motorcycles
and scooters and the detec-
tion of 16 motor vehicle

theft cases.
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Annual Rate Contract for installation of Multijet Domesti
Class-B, dry dial magnetically coupled, tamper proof confir
4064 1P68 of different sizes including all accessories as an
the direction of Engineer Incharge anywhere in Uttarakhand.

¢ Mechanical Water Meter
ming to 1S:779-1994 or ISO
d when req

uired and as per

02.09.2026 from

09/ 25082026 ; 10.09.2026 | 11.09.2026 01.09.2026
oy 13300000 fom | ovame | upto a |
1:00am. | ypto 5:00 p.m. 5:00 p.m. 11:00 a.m 11:00 am.
91 g3 3T MR WX, Drilling and Installation of India Mark Il hand pumps in various
hill districts of Uttarakhand by ODEX-115/DTH Method on turnkey basis &/ |
15l 02.09.2026 from
26-27 25.08.2026 | 4 00 am. fo 10.09.2026 | 11.09.2026 ) 01.09.2026
22400000|  from 09.09.2026 upto at | o at
1:00am. | ypio 5:00 p.m, 5:00 p.m. 11:00 a.m. 11:00am.
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ARMY PUBLIC SCHOOL, SRINAGAR

BB, CANTT., BATWARA (J&K)- 190004

Website: www.apssrinagar.co.in

school.

ofthe proposed stabilizers.

at 0194-2468224.

1. On behalf of the Chairman APS, Srinagar sealed two bid quotations separately i.e
Technical and Commercial bids are hereby invited from experienced vendors for
supplying and installation of 11 units of Hot and Cold Air Conditioners of 1.5 tonnage in
the classrooms of Foundation Wing Army Public School, BB Cantt, Srinagar alongwith
stabilizer and full electric wiring complete job duly fitted with main electric board of

2. The Tech Bid should contain the details of Company, valid GST Registration
Certificate and PAN Card. Technical specifications of the proposed 1.5 Ton Hot & Cold
ACs , including make/ model, warranty and after-sales service. Details/ specifications

3. The vendors are requested to visit the site mandatory before submitting their
quotation in order to see the actual site and scope of work for the electric fitting work &
complete installation process. The school reserves the right to cancel the call for
quotation without assigning any reason. The last date for submission of quotations is
01 Sep 2026. For any query contact during all working days between 10 a.m. to 03 p.m

Sd/- Principal

General public is hereby informed that my
client, VIKRAM KUMAR son of Shri Arun
Kumar Prasad alias Arun Kumar, resident
of F-11, Block-F, Radhey Puri, Krishna
Nagar, Delhi, do hereby notify for Public at
Large that he is executing the Will Deed of
Late Shri Arun Kumar after his death who
expired on dated 18/04/2026, in favour of
Mr. Vikram Kumar, any person/s have any
objection/claim (s) interest for the Will deed
registration of aforesaid Will of Late Shri
Arun Kumar, may contact the undersigned
within 03 days from the publication of this
notice. Calling which the claim of any of
such person will be considered to have
been waived and/or abandoned and the
Will Deed shall be registered and
application with immediate effect.
KARTIK SRIVASTAVA Advocate,
Delhi High Court (D-2802/2020)

Public Notice
This is to inform the general public that Mrs.
Heena Bano is the owner of the Property/Plot no.
2-A/12, B.P. NIT, area measuring 54 Sq. Yds.,
Situated at Urban within MC Limit, Old City,
Village Badkhal, Tehsil Badkhal, District
Faridabad, Haryana through Sale Deed dated
29.07.2026 as doc. no. 3353 executed by Mr.
Mukesh Kumar in favour of Mrs. Heena Bano in
respect of said plot.
Mrs. Heena Bano is in the process of mortgaging
the said plot with SMFG India Credit Co. Ltd. Any

or concerns reg; g thi

should be raised within a perlod of 7 days from
the date of this public notice. Any

PIONEER NEWS SERVICE
M New Delhi

Emphasising that women’s
safety must begin with the
way society shapes the
attitudes of children,
Government officer Ashwani
Kumar on Saturday said
schools can play a major role
in teaching boys the values of
respect, dignity, equality and
consent from an early age.

Kumar, an IAS officer, was
speaking after a special
screening of his acting debut
“Devyani”, a short film direct-
ed by Ashish Panda and
streaming on Z5, at Modern
School, Barakhamba Road
here. Students came togeth-
er fora conversation around
women’s safety, empower-
ment and the relationship
between a father and his
daughter. In “Devyani”, which
also stars Archana Gautam,
he portrays a character that
resonates with the larger
themes of his administrative
career, particularly the impor-
tance of empathy, dignity
and empowerment.

The film seeks to move
the conversation around
women’s safety beyond
awareness and towards
empathy, while challenging
traditional perceptions of
women'’s strength and role
within Indian households.

Kumar, who serves as
Secretary in the Assam gov-
ernment’s Information

Technology Department and
as Director at the Directorate
of Information Technology,
Electronics and
Communication (DITEC), said
laws, policing and institu-
tions are necessary for ensur-
ing safety, but lasting change
requires society to address
attitudes and behaviour at
their roots.

“Women'’s safety begins
much before a situation
reaches the police or the
justice system. It begins with
the values we teach our chil-
dren athome and in school.
When boys learn from their
school years that respecting
women is a basic human
value, we create a genera-
tion that is more sensitive,
responsible and respectful,”
Kumar said.

Referring to younger gen-
erations, Kumar said Gen Z
and Gen Alpha are growing
up in a world where they are
exposed to ideas and infor-
mation much earlier than
previous generations and are
also more willing to question
traditional assumptions.

“This generation does not
simply accept everything that
is handed down to it. Young
people ask questions, chal-
lenge stereotypes and form
their own views. That gives
schools and families an
important opportunity to
engage with them early on
issues such as equality,
dignity, empathy and

respect,” he said. Kumar said
the objective should not
merely be to teach girls how
to protect themselves but
also to create an environ-
mentin which boys grow up
understanding their own
responsibility in building a
safer society. Modern School
Principal Dr Vijay Datta said
educational institutions
provide an important envi-
ronment where children
learn how to interact with
others and develop attitudes
that often remain with them
throughout their lives.

“Schools have a crucial
role in teaching students
from their formative years
that women deserve respect,
dignity, equality and
freedom. If young minds
learn to see women as equals
and partners, they carry that
understanding into their fam-
ilies, workplaces and society,”
Datta said.

He said women'’s safety
should be discussed openly
with young people and not
viewed only as a matter con-
cerning law and order.

“Women’s safety is not
merely a question of securi-
ty arrangements. It is funda-
mentally a question of social
behaviour and attitudes.
Educational institutions can
help address this at its roots
by creating conversations
around dignity, empathy,
equality and respect,”
Datta said.

fzs] THE SIRSA CENTRAL COOPERATIVE BANK LTD: H.0. SIRSA

above mentioned
www.sirsadccb.bank.in

Eamest Money Deposit Rs. 29000/ -

The Tender forms (non transferable) contains terms & conditions and specifications/job descriptions of the
work may be downloaded from website https:/letenders.hry.nic.in and

CORRIGENDUM

SHORT TERM RE-TENDER NOTICE

Sr. Name of Work Start Date & Opening of Technical
No. End Date & Financial Bid
1 Supply and Installation of 29 computer set 21.08.2026 at 10.00 AM 09.09.2026 At
Approx Amt. Rs. 2900000/ - To 08.09.2026 upto 12.30 PM

05.00 PM

General Manager
CB Sirsa

submitted after the completion of this 7-days
period will not be considered binding with
respect to the said property or the interests of
our client.

If anyone wishes to raise an objection, please do
so within the stipulated 7-days period by
contacting Law Veritas: North (Advocates & Legal
Consultants) at Office No. 11, 1st Floor, Building
No. A-44/A, Sector-16, Noida, Uttar Pradesh-
201301; Landline(s): +91012-04499711, e-mail:

th.in

Form No. INC-26
[Pursuant to rule 30 the Companies (Incorporation)
Rules, 2014] Advertisement to be published in the
per for change of Registered office of the

% SOUTH COAST RAILWAY
VISAKHAPATNAM
Follow us on B@SCoRailway
lebsite: www.scorindianrailways.gov.in

TENDER NOTICE N
VSKP-TRS-RT-08-202

For and on behalf of the President of

India, the undersigned invites E-Tender
for the following works.

() Name of work with its location:
Dismantling, ~Overhauling, Cleaning,
assembling, testing, inspection & exterior
painting of 1750 LPM Main compressor
of three phase electric locomotives for a
period of three years at ELS/VSKP. (ii)
Value of Tender: Rs. 91,58,855.76/- (jii)
Earnest Money to be deposited: Rs.
1,83,200/- (iv) Cost of Tender Form :
Rs. 5,900/~ (v) Address of the office:
Sr. Divl. Electrical Engineer (TRS), Electric
Loco Shed, South Coast Railway,
NAD Post, Visakhapatnam-530009 (vi)
Completion period of the work: 3 years
(36 months) (vii) Bidding system: Two
packet system (e-tendering) (viii) Tender|
closing date and time: 15.09.2026 at|
15.00 hrs.

company from one state to another Before the
Central Government Northern Region

Tn the matter of sub-scction (4) of Scction 13 of
Companies Act, 2013 and clause (a) of sub-rule (3)
of rule 30 of the Companies (Tncorporation) Rules,
2014 AND

Tn the matier of M/S ALTOCRYPT PRIVATE
LIMITED having its registered office at Plot No
S-258 Basement Greater Kailash-1, Greater
Kailash, South Delhi, New Delhi, Delhi, India,
1oo4s. .. ... Petitioner
Notice is hereb\ given 10 the General Public that
the company proposes to make application to the
Central Government under section 13 of the
Companies Acl, 2013 sccking confirmation of
alteration of the Memorandum of Association of
the Company in terms ol the special resolution
passcd at the Exira ordinary general mecting held
on 21/08/2026 Plot No S Rasement Greater
Kailash-1, Greater Kalla\h South Dethi, New
Delhi, Dcm India, 110048 to enable the company
to change its Registered Office Shifted from the
Union Territory Of Delhi, Roc- Delhi-1. and
Shifted to the State of Bihar, ROC- Patna.

Any person whose interest is likely to be affected
by the proposed change of the registered office of
the company may deliver either on the MCA-21
portal (www.mca.gov.in) by filing investor
complaint form or cause to be delivered or send by
registered post of his’/her objections supported by
an affidavit stating the nature of his/her interest and
grounds of opposition to the Northern Regional
Dircelor al the address B-2 Wing, 2nd floor, Pt

Website particulars: http://www.ireps.gov.in
Sr. Divisional Electrical Engineer (TRS),

SCoR-A248 Visakhapatnam
For further tender conditions/

details and for downloading
the tender documents.

Please visit website at
http://lwww.ireps.gov.in
www.scor.indianrailways.gov.in

Deendayal Antyodaya Bhawan, 2nd floor, CGO

Complex, New Delhi-110003 , within fourteen

days of the daic of publication of this notice with a

copy to the applicant company with a copy of the

applicant company at its registered office at the
address mentioned below:

For and on hehalf of the

ALTOCRYPT PRIVATE LIMITED

AMBEDKAR KUMAR SHARMA

Director and Shareholder

(DIN: 09149373)

Place: New Delhi ARUN KUMAR SHARMA

Date: 23.08.2026 Director and Sharcholder

(DIN: 10347480)

FORM G
INVITATION FOR EXPRESSION OF INTEREST

Blackberry Overseas Private Limited
Operating In Manufacturing and Trading of Bathroom Accessories

=y

with PAN/ CIN/ LLP No.

(Under Regulation 36A (1) of the Insolvency and Bankruptcy Board of India

(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)
RELEVANT PARTICULARS

.IName of the corporate debtor along|Blackberry Overseas Private Limited

CIN :- U51909DL2010PTC329742

2.|Address of the registered office

G-11, North Square Mall Netaji Subhash Place,
North West, New Delhi, Delhi, India, 110034

P o ®ios

3.|URL of website
4.|Details of place where majority of
fixed assels are located

N/A
WZ-60, Mukhram Garden, Ram Nagar|
Tilak Nagar, New Delhi — 110018

(2]

.|Installed capacity of main
products/ services

-Trading of home décor, lights, sanitary
ware products along with involved in
undertaking solid waste management
work contracts

(The above information is as per the
information received from suspended
management of CD)

6. |Quantity and value of main products/
services sold in last financial year
7.|Number of employees/ workmen

Rl

[ Nil (Company is not operated since 2024)
Further details including last available financial statements| Detail can be sought by emailing to:

(with schedules) of two years, lists of creditars, relevant dates| cirp_blackber mail.com
}or subsequent events of the process are avallable at p- @y

Nil (Company is not operated since 2024)

9. |[Eligibility for resolution applicants under| Detail can be sought by emailing to:
section 25(2)(h) of the Code is available at:|cirp.blackberry@gmail.com

Last date for receipt of expression of interest| 07.09.2026

11.|Dats of isste of provisional lst of prospecéive resaluton applican's| 17.09.2026

10,

12,

Last date for submission of objections to provisional list| 22.09.2026

13,
14,

Date of issue of final list of prospective resolufion applicants| 02.10.2026

Date of issue of information memorandum, eveluation mairix and| 07.10.2026
request for resolution plans o prospecive resolution applicants|

15,
16,
17,

Process email id to submit EOI
Details of the corporate debtor’s
registration status as MSME

Last date for submission of resolution plans|07.11.2026
| cirp.blackberry@gmail.com

Registration Number: UDYAM-DL-
04-0002632 Enterprise Type: Small
Date of UDYAM Registration:
18.11.2020

IBBI Reg. No. IBBI/IPA-001/IP-P-02716/2022-2023/14150
Resolution Professional for M/s Blackberry Overseas Private Limited
Address: E-9/23, LGF, Vasant Vihar, New Delhi-110057.

E-mail ID: bhavnabansalus@yahoo.com

Case Specific Email ID: cirp.blackberry@gmail.com

Date: 23.08.2026
Place: New Delhi

Sd/- (Bhavna Bansal)

Mobile No: +91-9212016744

" NOTICE ||

I, Pankaj Singh, R/o D103,
Ajnara homes,sector 16 B,
Noida extension, Gautam
Budha Nagar, 201306,Uttar
Pradesh have changed my
name to Pankaj Kumar
Singh for all purposes.

PUBLIC NOTICE

Notice is hereby given on behalf of Mr. Uday
Prakash Panday to inform the public at large that
Mr. Uday Prakash Panday is purchasing the Flat
No.202, Second Floor (RHS), without roof|
rights, measuring 75 sq. yards., on Property
no. RZF-1/25B, Khasra no.88//9/1, village
Palam, colony Mahavir Enclave, New Delhi-
110045 from Mrs. Neelam & Mr. Sumit Kumar
who became the owners through Sale Deed dated
21.05.2018 (Doc no. 5152). Now, the said
property to be financed and mortgage by
Aditya Birla Housing Finance Ltd., Noida. That,
Original Sale Deed dated 08.10.2010 executed
by Mr. Amit Jain & Mr. Ramesh Kumar Aggarwal
in favour of Mrs. Banani Datta & Mr. Piyush Kanti}|
Datta, vide Doc. No.12467, Book No.1, Vol.
No.5570, pages 142-147, dated 08.10.2010, SR-
IX, New Delhi has lost and FIR also lodged vide
FIR dated 20.08.2026, LR No.555213/2026,
Delhi Police. So, to comply the requirements of|
BANK/NBFC, we give this public notice that if any
Person having any type of claim/right/titie/
interest/creating mortgage over the said property,
may inform in writing, at the address mentioned
below, about his objections, within 15 days from
today, failing which it shall be presumed that the|
said property is free from all type of|
Encumbrances, lien etc. Lucem Legal LLP

B-93B, Second Floor, Opp. SBI Bank

ISector 2,Noida,UP-201301Contact#0120-4269379
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